-

f
H

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
| BOMEAY BENCH, BOMBAY

ReFP.NOos 46/95
in

0A.NO, 1297/94

'Smt;LeenaiN.Gadgil e Applicant
/s, -
Union of India & Anr, . ese Respondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande

Hon'ble Member (A) Shri P.P.Srivastéua

Trjbunal's Order by Circulation Dated: 28:¢4¢

(PER: P.P,Srivastava, Member (R)

Byithis review application the applicant has
sought that the Tribunal may call for the record of
the two papers for rechecking and for satisfaction
of the applicant, The same prayer was also made by
the applicant in the original OA, and uhich has been
heard on merit and disposed of by the judgement uwhich
is under revieuw, It has been brought out in the
judgement that the respondents have f%led a statement

by the Assistant Director of Postal Services stating

_that the re-totalling has been done and the marks given

to the applicant were correct, No new facts have been

brought out in the present review petition to warrant
a change in the decision which has already been given
in this case. The revieu pstition #&, therefore, does
not have any merit and the same is dismissed as being

.

without merit in l¢mini,

(P.F.SRIVASTAVA) (M. S JDESHPANDE )
MEMBER (A) VICE CHAIRMAN -

mrje




